


FIR No.347/18 
P.S. Welcome 
u/s 302 IPC 
S/V Abdul Latif. 

01.05.2020
Present: Sh. Vikas Kumar, Ld. APP for State (through video conferencing)

Sh. R.K. Kochar, Ld. Counsel for applicant/accused  (through video     

conferencing).

1. In  view  of  the  office  order  no.  2155-2175/Judl./SHD/2020  dated

15.04.2020  of  the  Ld.  District  and  Sessions  Judge(Shahdara),

Karkardooma  Courts,  Delhi  issued  in  the  wake  of  Corona  virus

(Covid-19) Pandemic, the present application has been put before the

undersigned  and  heard  through  video  conferencing  using  Cisco

Webex App.

2. Reply has not been received from the Jail. Be awaited for tomorrow. 

3. Relist the matter on 02.05.2020.

4. Copy of this order be sent to the computer branch for uploading the

same on the website. Copy of this order be also sent to A.O. (Judl.)

who shall supply the same to the parties in terms of office order no.

2204-2221/D&SJ. SHD./KKD/Delhi dated 20.04.2020 of Ld. District

and Sessions Judge, Shahdara, Karkardooma Courts, Delhi.

(Shuchi Laler)
Judge on duty
PO-MACT (Shahdara)
Karkardooma Courts, 

                            Delhi. 



FIR No. 205/17
P.S. Crime Branch.
u/s 20/25 NDPS Act. 
S/V Anil Kumar. 
01.05.2020
Present: Sh. Vikas Kumar, Ld. APP for State (through video conferenicing)

Sh. Mukesh Thakur, Ld. Counsel for applicant/accused  (through video 
conferencing).
IO SI Hawa Singh (through video conferencing). 
1. In  view  of  the  office  order  no.  2155-2175/Judl./SHD/2020  dated

15.04.2020  of  the  Ld.  District  and  Sessions  Judge(Shahdara),
Karkardooma Courts, Delhi issued in the wake of Corona virus (Covid-19)
Pandemic, the present application has been put before the undersigned and
heard through video conferencing using Cisco Webex App.

2. This  is  an  application  for  grant  of  interim bail  on  the  ground that  the
accused is suffering from high blood sugar/diabetes and severe piles and
he  is  not  getting  proper  treatment.  Report  be  called  from  Jail
Superintendent  regarding  medical  condition  of  the  accused  and  his
treatment positively by next date of hearing. 

3. Relist the matter for argument on 05.05.2020.
4. Copy of this order be sent to the computer branch for uploading the same

on the website. Copy of this order be also sent to A.O. (Judl.) who shall
supply  the  same  to  the  parties  in  terms  of  office  order  no.
2204-2221/D&SJ. SHD./KKD/Delhi dated 20.04.2020 of Ld. District and
Sessions Judge, Shahdara, Karkardooma Courts, Delhi.

(Shuchi Laler)
Judge on duty
PO-MACT (Shahdara)
Karkardooma Courts, 

                              Delhi. 



FIR No. 173/19 
P.S. Jafrabad 
u/s 302/201/202/203 IPC 
S/V Aneesh Qureshi
01.05.2020

Present: Sh. Vikas Kumar, Ld. APP for State (through video conferencing).    

Sh. Manoj Chauhan, Ld. Counsel for applicant/accused  (through 
video conferencing).

IO Inspector Brijesh Malik (through video conferencing). 

1. In  view  of  the  office  order  no.  2155-2175/Judl./SHD/2020
dated  15.04.2020  of  the  Ld.  District  and  Sessions
Judge(Shahdara),  Karkardooma  Courts,  Delhi  issued  in  the
wake  of  Corona  virus  (Covid-19)  Pandemic,  the  present
application has  been put  before  the undersigned and heard
through video conferencing using Cisco Webex App.

2. Report  regarding  illness  and  treatment  of  the  accused  not
received from jail. Same be called from Jail Superintendent for
tomorrow i.e. 02.05.2020. 

3. Bail application be listed on 02.05.2020. 
4. Copy  of  this  order  be  sent  to  the  computer  branch  for

uploading the same on the website. Copy of this order be also
sent to A.O. (Judl.) who shall supply the same to the parties in
terms  of  office  order  no.  2204-2221/D&SJ.  SHD./KKD/Delhi
dated 20.04.2020 of Ld. District and Sessions Judge, Shahdara,
Karkardooma Courts, Delhi.

(Shuchi Laler)
Judge on duty
PO-MACT (Shahdara)
Karkardooma Courts, 

                              Delhi. 



FIR No.   93/20 
PS Welcome 
U/s 147/148/149/323/307 IPC  
State Vs. Junaid 
 

01.05.2020 
Order on Bail Application. 

 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State.  (through 

video conferencing) 

 Sh. Abdul Gaffar, Ld. Counsel for accused. (through video 

conferencing) 

 IO present, (through video conferencing) 
  

 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of the Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application. 

2. Ld Counsel for the accused submits that accused was already been 

admitted to bail by ld. Sessions Court and he wishes to withdraw the 

present application.  

3. On his request, bail application is dismissed as withdrawn.  

4. Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 

(Judicial), who shall supply the same to the parties in terms of office 

order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

(SHUCHI LALER) 
       Judge on Duty 

             PO-MACT/SHD/KKD 
        01.05.2020 



FIR No.  253/2019 
PS Jagat Puri 
U/s 307 IPC  
State Vs. Mohd. Shakeel, S/o Shabir Ahmad 
 
01.05.2020 

Order on Bail Application. 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State.  (through 

video conferencing) 

 Sh. Mehmood Pracha, Ld. Counsel for accused. (through 

video conferencing) 

  
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of the Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application. 

2. This is an application under Section 439 Cr.PC for grant of regular 

bail to the accused / applicant. In the application it is stated that 

accused was arrested by the police on 13.09.2019 in the aforesaid 

FIR for offence under Section 307 IPC. That the accused is law 

biding citizen having no previous criminal record and he suffers from 

mental disorder and because of which he was also admitted at 

IHBAS by the order of Hon’ble High Court. That even the 

complainant in the FIR addressed the accused as mental and the 

allegations levelled against the accused seem to be unreliable. The 

bail is sought primarily on medical grounds as it is stated that the 

accused was diagnosed with Bipolar Affective Disorder in remission 

with emotional unstable personality disorder with mental and 

behavioural disorder. It is stated in the application that in view of 

Covid – 19 pandemic it would not be possible for the Jail Authorities 



to get the accused treated on regular basis and in view  of the illness 

of the patient he is entitled to be released on bail in view of the 

orders and directions passed by Hon’ble Apex Court and Hon’ble 

High Court.   

3. The present application was listed on 28.04.2020 and the court had 

called for a report from the IHBAS regarding the mental status of the 

accused which has been received. 

4. As per the report received from IHBAS, the Standing Medical Board 

at IHBAS examined the accused and gave its opinion as under: 

(i) “Partient has been diagnosed as a case of Bipolar Affective 

Disorder currently in remission with emotionally unstable 

personality disorder (borderline type) with Mental and 

behavioural disorder due to cannabis and opioid dependence. 

(ii) On current assessment, patient is found “Fit to stand trial”. 

(iii) He will require continued treatment with supervised medications 

for his clinical condition.” 

5. As per the aforesaid report the patient/applicant has cannabis and 

opioid dependency because of which he is suffering from mental and 

behavioural disorder.  If in such circumstances accused/applicant is 

released on bail then there are chances that he may again start 

taking the said drugs and his condition may further deteriorate. 

Moreover, the patient/applicant has been found to be fit to stand trial 

and in the opinion of the court it would be in his own benefit if the 

applicant receives treatment in the jail because of his cannabis and 

opioid dependency. In the opinion of the court, in such 

circumstances it would not be appropriate to release the accused on 

bail.  

6. The bail application is accordingly, dismissed.  



7. Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 

(Judicial), who shall supply the same to the parties in terms of office 

order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

 
(SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        01.05.2020 
 



FIR No.   541/2017 
PS Farsh Bazar 
U/s 307/186/353/34/120B IPC  
25/27 Arms Act 
State Vs. Monu@Pawan, S/o Rishi 
 
01.05.2020 

Order on Bail Application. 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State.  (through 

video conferencing) 

 Sh. J.P. Bansal, Ld. Counsel for accused. (through video 

conferencing) 

   
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of the Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application. 

2. This is bail application under Section 439 Cr.PC for grant of interim 

bail for a period of 3 months to the accused / applicant on the ground 

that the family of the accused is at the stage of starvation because 

the wife of the applicant is seriously ill and besides the wife of the 

applicant there are just two minor children in the family who are 5 

years and 7 years old. It is also stated that the evidence in the 

present matter is almost complete and that the police officials have 

turned hostile. It is further submitted that the accused is also 

suffering from diabetes and request is made to release him on 

interim bail for a period of 3 months.   

3. As far as the illness of the wife of accused is concerned, no 

document has been annexed regarding the same and in absence of 



any document no ground to admit the accused on interim bail is 

made out.  

4. However, another question before the court is whether the case of 

accused / applicant falls within the ambit of the orders passed by 

Hon’ble. Apex Court in W.P. (C) No. 1/2020, by the Hon’ble High 

Court in W.P. (C) No. 2945/2020 and the directions issued by the 

Hon’ble High Powered Committee in the meetings held on 

28.03.2020, 07.04.2020 and 18.04.2020? 

5. In the opinion of the court the case of the applicant falls within the 

ambit of the orders passed by Hon’ble. Apex Court in W.P. (C) No. 

1/2020, by the Hon’ble High Court in W.P. (C) No. 2945/2020 and 

the directions issued by the Hon’ble High Powered Committee in the 

meetings held on 28.03.2020, 07.04.2020 and 18.04.2020. The 

accused is facing trial for offence under Section 307 IPC which is 

punishable with imprisonment for 10 years (for having fired upon 

police officials, however, the fire shots did not hit the police officials) 

in the present case and as per the directions issued in the aforesaid 

judgments and by the High Powered Committee, interim bail is 

permissible to “under trial prisoners (UTPs), who are less than 60 

years of age and are in custody for more than one year and more, 

facing trial in a case which prescribes maximum sentence of 10 

years or less” (observation of Hon’ble High Powered Committee in 

meeting dated 07.04.2020).  

6. In the present case the accused was arrested on 29.11.2017 and is 

in custody for over more than 2 years, hence, his case falls within 

the guidelines issued by Hon’ble High Powered Committee and 

accordingly, accused is admitted to interim bail for a period of 45 

days upon furnishing of personal bond in sum of Rs.25,000/- to 

the satisfaction of Jail Superintendent concerned subject to the 

condition that the accused shall not leave the country without 



permission of the court, shall not intimate any witness, shall 

appear before the court on each and every date of hearing, shall 

not change his address without intimating the court.  

7. Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 

(Judicial), who shall supply the same to the parties in terms of office 

order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

 
(SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        01.05.2020 



FIR No.  328/15 
PS Nand Nagari 
U/s 302/307/148/149/506/34 IPC  
State Vs. Neeraj Kumar & Deepak Kumar,  
both sons of Raj Kumar 
 
01.05.2020 

Order on Bail Application. 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State.  (through 

video conferencing) 

 Sh. Lalit Kumar, Ld. Counsel for accused. (through video 

conferencing) 

  
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of the Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application. 

2. This is an application under Section 439 Cr.PC for grant of interim 

bail for 20 days  to both the accused persons on the ground that their 

mother Smt. Dayawati expired on 19.04.2020. It is also stated in the 

application that the father of the accused persons, namely, Raj 

Kumar and the brother of accused, namely, Sanjay@Sanju have 

already been admitted to interim bail for a period of 14 days by 

Sessions Court vide order dated 28.04.2020 upon furnishing of 

personal bond in the sum of Rs.50,000 and surety in like amount. 

The bail is sought on humanitarian grounds so that the accused 

persons may join the last rites / rituals and pay tribute / sharadanjali 

to their deceased mother.  

3. Admittedly, Raj Kumar (husband of deceased and father of accused 

/ applicants) and Sanjay@Sanju (son of deceased and brother of 



accused / applicants) have been admitted to bail by the Sessions 

Court on 28.04.2020 for performing the necessary rituals relating to 

the death of mother of the accused persons. As the father and 

brother of the accused persons have been released on bail to 

perform the rituals, hence, the release of present accused persons 

on interim bail on the same ground is not required. Moreover, if the 

entire family is granted interim bail there is apprehension that they all 

might abscond together. For these reasons, the court is not inclined 

to grant interim bail to the accused / applicants. Bail application is, 

accordingly, dismissed.  

4. Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 

(Judicial), who shall supply the same to the parties in terms of office 

order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

 
(SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        01.05.2020 
 



FIR No. 387/16
P.S. Farsh Bazar 
u/s 498-A/306/302/201/34 IPC 
S/V Praveen Kumar. 
01.05.2020
Present: Sh. Vikas Kumar, Ld. APP for State (through video conferencing).          

Sh. Y.K. Sharma, Ld. Counsel for applicant/accused  (through video 
conferencing).

IO absent. 

1. In  view  of  the  office  order  no.  2155-2175/Judl./SHD/2020  dated

15.04.2020  of  the  Ld.  District  and  Sessions  Judge(Shahdara),

Karkardooma Courts, Delhi issued in the wake of Corona virus (Covid-19)

Pandemic, the present application has been put before the undersigned

and heard through video conferencing using Cisco Webex App.

2. This is an application for grant of interim bail on the ground that mother

of accused is admitted in the hospital and needs to be operated for her

knee within a short period of time. Reply has not been received from the

IO.  IO  is  directed  to  file  his  reply  and  shall  also  verify  the  medical

documents of mother of accused positively by next date of hearing. 

3. Relist the matter for consideration of bail application on 05.05.2020. 

4. Copy of this order be sent to the computer branch for uploading the same

on the website. Copy of this order be also sent to A.O. (Judl.) who shall

supply  the  same  to  the  parties  in  terms  of  office  order  no.

2204-2221/D&SJ.  SHD./KKD/Delhi  dated  20.04.2020  of  Ld.  District  and

Sessions Judge, Shahdara, Karkardooma Courts, Delhi.

(Shuchi Laler)
Judge on duty
PO-MACT (Shahdara)
Karkardooma Courts, 

                                 Delhi. 



FIR No.  207/18 
PS GTB Enclave 
U/s 307/392/397 IPC  
State Vs. Rafiq 
 
01.05.2020 

Order on Bail Application. 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State.  (through 

video conferencing) 

 Sh. Lalit Kumar, Ld. Counsel for accused. (through video 

conferencing) 

  
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of the Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application. 

2. This is an application under Section 439 Cr.PC for grant of interim 

bail to the accused / applicant.  

3. In the application it is stated that the accused / applicant is innocent 

and falsely implicated by the police in the present case and seeks 

interim bail on the ground that the country is facing problem of 

spread of corona virus (covid – 19).  

4. The question before the court is whether the case of accused / 

applicant falls within the ambit of the orders passed by Ld. Apex 

Court in W.P. (C) No. 1/2020, by the Hon’ble High Court in W.P. (C) 

No. 2945/2020 and the directions issued by the Hon’ble High 

Powered Committee in the meetings held on 28.03.2020, 07.04.2020 

and 18.04.2020.  



5. In the opinion of the court the case of the applicant do not fall within 

the ambit of the orders passed by Ld. Apex Court in W.P. (C) No. 

1/2020, by the Hon’ble High Court in W.P. (C) No. 2945/2020 and 

the directions issued by the Hon’ble High Powered Committee in the 

meetings held on 28.03.2020, 07.04.2020 and 18.04.2020. The 

accused is facing trial for offence under Section 307 IPC which is 

punishable with imprisonment for life and as per the directions 

issued in the aforesaid judgments and by the High Powered 

Committee, interim bail is not permissible to an accused who is 

facing trial in a case which prescribes punishment of life except 

when such under trial prisoner is suffering from HIV, Cancer, Chronic 

Kidney dysfunction, Hepatitis B or C, Asthma and T.B.   

6. At this stage, Ld counsel for the accused submits that instant 

application be disposed of as withdrawn with liberty to file application 

for regular bail.   

7. Application is dismissed as withdrawn with the aforesaid 

liberty. 

8. Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 

(Judicial), who shall supply the same to the parties in terms of office 

order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

 
(SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        01.05.2020 
 



FIR No. 05/20 
P.S. Nand Nagri 
u/s 307/34 IPC 
S/V Rahul.   
01.05.2020

Present: Sh. Vikas Kumar, Ld. APP for State (through video conferencing).    

Ms. Anita Dhingra, Ld. Counsel for applicant/accused  (through 
video conferencing).

1. In  view of  office order  no.  2155-2175/Judl./SHD/2020 dated
15.04.2020 of  the Ld.  District  and Sessions  Judge(Shahdara),
Karkardooma Courts, Delhi issued in the wake of Corona virus
(Covid-19)  Pandemic,  the  present  application  has  been  put
before the undersigned and heard through video conferencing
using Cisco Webex App.

2. This is an application for grant of interim bail under Section 439
Cr.  PC.  During  the  course  of  arguments,  Ld.  Counsel  for
accused has submitted that mother of the accused is  unwell
and there is no one to look after her. Medical documents of
mother of accused filed today. Same be verified for next date. 

3. Relist the matter on 04.05.2020.
4. Copy  of  this  order  be  sent  to  the  computer  branch  for

uploading the same on the website. Copy of this order be also
sent to A.O. (Judl.) who shall supply the same to the parties in
terms  of  office  order  no.  2204-2221/D&SJ.  SHD./KKD/Delhi
dated 20.04.2020 of Ld. District and Sessions Judge, Shahdara,
Karkardooma Courts, Delhi.

(Shuchi Laler)
Judge on duty
PO-MACT (Shahdara)
Karkardooma Courts, 

                              Delhi. 



FIR No. 107/19  
PS Shahdara 
U/s 498A/304B/34 IPC  
State Vs. Ramesh Kumar Sagar 
 
01.05.2020 

Order on Bail Application. 
 

 
Present: Sh. Vikas Kumar, Ld. Additional PP for the State.  (through 

video conferencing) 

 Sh. R.K. Kochhar, Ld. Counsel for accused (through video 

conferencing) 

 IO SI Kaushik Ghosh (through video conferencing) 

 
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of the Ld. District & Sessions Judge, Shahdara 

District, Karkardooma Courts, Delhi issued in wake of corona 

virus pandemic (covid – 19), the present application has been put 

up before the undersigned and heard through video conferencing 

using Cisco Webex Application. 

2. This is bail application for grant of interim bail for a period of 2 

months on medical grounds as it is stated that accused  / 

applicant is 65 years of age and is suffering from knee problem  

and that there is no movement because of the same and that the 

uric acid in the body of the applicant has also increased 

substantially. 

3. Vide order dated 28.04.2020, a detailed report was called from 

Jail Superintendent regarding ailments suffered by the applicant, 

treatment being provided to him in jail and his current medical 

condition, duly verified by Jail Visiting Doctor. 



The said report has been received from Deputy Superintendent, 

Jail No. 13, Mandoli.  

4. As per the said report which is also accompanied with the report 

of the Senior Medical Officer, Central Jail Hospital, the accused is 

suffering from chronic low back ache with radiculopathy and he 

has been advised MRI by Senior Resident (Orthopaedics). It is 

also stated in the report that because of the present Covid – 19 

outbreak, it is not advisable to refer him outside to a government 

hospital, though he requires treatment for his lower back ache as 

he is not getting much relief despite Conservative Management. 

5. It is also stated in the report that the patient is an elderly person 

and is prone to developing cardiac disorder  / CAD and he also 

has a history of diabetes. Lastly, it is stated in the report that the 

patient is otherwise stable with vitals within normal limit. 

6. Ld. APP for the State has opposed the application on the ground 

that the case of the applicant does not fall within the ambit of the 

orders passed by Hon’ble Apex Court in W.P. (C) No. 1/2020, by 

the Hon’ble High Court in W.P. (C) No. 2945/2020 and the 

directions issued by the Hon’ble High Powered Committee in the 

meetings held on 28.03.2020, 07.04.2020 and 18.04.2020, 

hence, the applicant is not entitled to interim bail. 

7. The patient is in custody since 29.07.2019 in the aforesaid FIR for 

the offences under Section 498A/304B/34 IPC and co accused 

Suman Lata has already been granted interim bail for a period of 

45 days in the same FIR.  

8. Accordingly, in view of the medical report of the accused received 

from Jail No. 13, Mandoli, in the opinion of the court , the accused 

is entitled to interim bail so as to take treatment for his ailments 

as presently he cannot be referred to government hospital 



because of the covid – 19 outbreak. Though, the submission of 

Ld. APP for the State is correct, however, as co accused is 

already granted interim bail and further because of the medical 

condition of the accused as mentioned in the aforesaid report, the 

accused is entitled to interim bail so that he may avail proper 

treatment for his ailments.  

9. For the aforesaid reasons, accused Ramesh Kumar Sagar is 

admitted to interim bail for a period of 45 days upon 

furnishing of personal bond in the sum of Rs. 15,000/- and a 

surety in like amount to the satisfaction of Ld. MM / Ld. Duty 

MM / Ld. Link MM subject to the condition that he shall not 

leave the country without permission of the court, he shall 

not change his address without intimating the court and he 

shall attend the court on each and every date of hearing. 

10. Copy of the order be sent to the Computer Branch for uploading 

the same on the website. Copy of the order be also sent to the 

A.O. (Judicial), who shall supply the same to the parties in terms 

of office order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 

20.04.2020 of the Ld. District & Sessions Judge, Shahdara 

District, Karkardooma Courts, Delhi. 

  
                          (SHUCHI LALER) 
       Judge on Duty 
           PO-MACT/SHD/KKD  
       1.05.2020 



 
FIR No.  44/20 
PS Jagat Puri 
U/s 186/188/353/332/147/148/149/307/109/120B/34 IPC  
and 25/27 Arms Act 
State Vs. Sabu Ansari 
 
01.05.2020 

Order on Bail Application. 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State.  (through 

video conferencing) 

 Sh. Nikita Khiatan & Shri Singh, Ld. Counsel for accused. 

(through video conferencing) 

  
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of the Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application. 

2. This is an application under Section 439 Cr.PC for grant of regular bail 

to the accused / applicant who was arrested in the aforesaid FIR on 

26.02.2020.  

3. In the application it is stated that the applicant is a juvenile who has a 

large family that depends upon him for livelihood. The applicant was 

temporarily working in a factory manufacturing seat covers.  

In the application itself it is mentioned that the accused was 

apprehended at the spot at the time of incident, though it is mentioned 

that the accused was peacefully siting and was not pelting stones.  



It is further stated in the application that the Investigating Officer of the 

case did not seek police custody of the accused and as such 

investigation qua the accused is complete.  

It is further mentioned in the application that there is no allegation 

against the applicant as far as offence under Section 307 IPC and 

25/27 Arms Act are concerned. That Section 147/148/186 IPC are 

bailable and Section 332/353 IPC carry imprisonment for a term of 3 

years or less, and for the said Sections, the accused has already 

remained in custody since the date of his arrest. In the application 

judgment titled as Arnesh Kumar Vs. State of Bihar 2014 8 SCC 273 

has also been relied upon to buttress the point that the police in order 

to evade the directions in the said judgment included Section 307 IPC 

and Sections 25/27 Arms Act. Lastly it is stated that there is no 

recovery from the accused and as such the accused is entitled to bail 

in light of various judgments of Hon’ble Apex Court as mentioned in 

the application.  

4. In the reply to the application, filed by SI Kiran Pal, it is stated that the 

accused actively participated as member of the unlawful assembly 

and instigated the crowd to throw stones and to fire upon the police 

force. It is further stated that the conduct of the accused was 

witnessed by two public witnesses, who confirmed the incident and 8 

(eight) co accused persons are yet to be arrested. That as per the 

investigation the riots were organized in a pre planned manner as it 

was admitted by accused Khalid and Ishrat Jahan that the protest was 

financed by a particular group / organization.  

5. Along with the bail application, the ld. Counsel has filed bail order 

dated 21.03.2020 of Ld. Sessions Court wherein accused Vikram 

Thakur, Mohd. Salim, Sameer Ansari and Isharat Jahan@Pinki have 

been admitted to bail in the present case. The bail of accused Khalid 

has been declined in the said order. 



6. As far as juvenility of the accused is concerned, no document in this 

regard has been filed by ld. Counsel for the accused. Accused is 

however free to raise the said issue before Ld Trial Court. 

7. Coming to the merits of the present application, the present accused 

was arrested at the spot along with accused Isharat Jahan and Khalid. 

The bail application of accused Khalid has been dismissed by ld. 

Sessions Court vide order dated 21.03.2020.  

8. The question before the court is whether the present accused is 

entitled to bail?  

The presence of the accused at the spot stands established at this 

stage by the very fact that he was apprehended at the spot at the time 

of commission of the offence and it further establishes his involvement 

in rioting along with co accused Khalid and Isharat Jahan, who were 

also apprehended at the spot. As far as the role of present accused is 

concerned, it is stated that he pelted stones on the police force along 

with co accused persons and in the incident Ct. Vinod sustained 

simple injuries. No role is attributed to the present accused as far as 

firing upon the police force is concerned in the reply to the bail 

application. The case of the present accused is different from that of 

accused Khalid for the reason that accused Khalid had provided 

loaded Katta to the juvenile who fired gun shot upon the police force, 

whereas, no such role is attributed to the present accused.  

9. The role of the present accused seems to be at higher footing as 

compared to Isharat Jahan, but certainly his role is different from that 

of accused Khalid whose bail application was dismissed on 

21.03.2020. Accused Isharat Jahan was admitted to bail on 

21.03.2020 and as the present accused is in custody since the date 

of his arrest (26.02.2020) i.e. for over two months now, hence, in the 



opinion of the court, in absence of any previous involvement, accused 

is entitled to bail.  

10. Accused Sabu Ansari is admitted to bail upon furnishing of 

personal bond in the sum of Rs. 50,000/- and a surety in like 

amount to the satisfaction of Ld. MM / Ld. Duty MM / Ld. Link MM 

subject to the condition that he shall not leave the country 

without permission of the court, he shall not change his address 

without intimating the court, he shall join the investigation as and 

when so required and he shall attend the court on each and every 

date of hearing.  

11. Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 

(Judicial), who shall supply the same to the parties in terms of office 

order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

 
(SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        01.05.2020 
 



FIR No.   78/19 
PS Crime Branch 
U/s  21 NDPS Act 
State Vs. Sanjay, S/o Badri Prasad  
 
01.05.2020 

Order on Bail Application. 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State.  (through 

video conferencing) 

 Sh. Subhash Ghai, Ld. Counsel for accused. (through video 

conferencing) 

 IO SI Vinod Kumar, (through video conferencing) 

  
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of the Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application. 

2. This is an application under Section 439 Cr.PC for grant of interim 

bail for period of 2 (two) months to the accused / applicant on the 

ground that father of the accused is suffering from kidney and liver 

problem because of which he remains admitted in Dr. Vatsa Hospital 

in day care for treatment.  The bail is sought so that the accused 

may be able to take care of his father who is 71 years old. It is also 

stated that he also has minor children who are facing acute shortage 

of funds and that the accused may be admitted to bail so that he 

may arrange funds for his family.  

3. The accused is in custody in the present case since 31.03.2019 as 

on the said date 1000 gms. (1 kg.) of heroine was recovered from his 



possession when he was apprehended near the bus stand at Anand 

Vihar near gate of Railway Station. 

4. Ld. APP for the State on the other hand submitted that the accused 

has two sons who can look after the father of the accused and the 

accused is not entitled to bail in view of the large amount of recovery 

made from him and if released on bail, he may again indulge in such 

activity.  

5. The recovery made from the accused is quiet large in quantity and 

the seriousness of the offence can be judged from the fact that the 

inmates undergoing trial for intermediary / large quantity recovery 

under NDPS Act are also excluded specifically in the directions 

issued by the Hon’ble High Powered Committee in the meetings held 

on 28.03.2020, 07.04.2020 and 18.04.2020.  

6. Therefore, keeping in mind the large amount of recovery made from 

the present accused and the fact that there are other family 

members to take care of the father of the accused, it is held that the 

accused person is not entitled to interim bail. 

7. Bail application is accordingly, dismissed.  

8. Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 

(Judicial), who shall supply the same to the parties in terms of office 

order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

 
(SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        01.05.2020 
 



FIR No.  102/20 
PS Nand Nagari 
U/s 376/363  IPC and 4 POCSO Act  
State Vs. Mohd. Shahnawaz 
 
01.05.2020 

Order on Bail Application. 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State.  (through 

video conferencing) 

 Sh. Kamal Singh, Ld. Counsel for accused. (through video 

conferencing) 

  
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of the Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application. 

2. This is an application under Section 439 Cr.PC for grant of interim 

bail to the accused / applicant for a period of 45 days in view of covid 

– 19 pandemic.   

3. In the application it is stated that the accused / applicant has been 

falsely implicated in the present case and that his custody is no more 

required for the purpose of investigation and no fruitful purpose will 

be served by keeping him in custody.  

4. The question before the court is whether the case of accused / 

applicant falls within the ambit of the orders passed by Ld. Apex 

Court in W.P. (C) No. 1/2020, by the Hon’ble High Court in W.P. (C) 

No. 2945/2020 and the directions issued by the Hon’ble High 

Powered Committee in the meetings held on 28.03.2020, 07.04.2020 

and 18.04.2020.  



5. In the opinion of the court the case of the applicant does not fall 

within the ambit of the orders passed by Hon’ble. Apex Court in W.P. 

(C) No. 1/2020, by the Hon’ble High Court in W.P. (C) No. 

2945/2020 and the directions issued by the Hon’ble High Powered 

Committee in the meetings held on 28.03.2020, 07.04.2020 and 

18.04.2020. The accused is facing trial for offence under Section 376 

IPC and Section 4 POCSO Act and as regards both the Sections it is 

specifically mentioned in the directions issued by High Powered 

Committee that the benefit of directions shall not be available to 

under trial prisoners facing trial under Section 4 POCSO Act and 

Section 376 IPC.  

6. At this stage Ld Counsel for accused submits that he wishes to 

withdraw the present application with liberty to file regular bail 

application.  

7. Application is dismissed as withdrawn with the aforesaid 

liberty.  

8. Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 

(Judicial), who shall supply the same to the parties in terms of office 

order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

 
(SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        01.05.2020 
 



FIR No.   93/20
PS Welcome
U/s 143/144/147/148/149/323/307/186/332/353 IPC 
27 Arms Act
State Vs. Shamshad

01.05.2020
Order on Bail Application.

Present: Sh. Vikas Kumar, Ld. Additional PP for the State.  (through

video conferencing)

Sh. Abdul Gaffar, Ld. Counsel for accused. (through video

conferencing)

IO present (through video conferencing)

1. In  view  of  the  office  order  no.  2155-2175/Judl./SHD/2020,  dated

15.04.2020 of the Ld. District & Sessions Judge, Shahdara District,

Karkardooma Courts, Delhi issued in wake of corona virus pandemic

(covid – 19), the present application has been put up before the un-

dersigned and heard through video conferencing using Cisco Webex

Application.

2. This is first bail application under Section 439 Cr.PC for grant of reg-

ular bail to the accused / applicant in the aforesaid FIR. In the applic-

ation it is stated that the accused is permanent resident of Delhi and

that he was not present  at  the spot when the incident  took place

which is apparent from the CCTV footage as well as mobile location

of the applicant. It is also stated that no recovery was made from the

accused and that if the accused is released on bail, there is no pos-

sibility of his tampering with evidence or intimating witnesses. 

3. In the application itself, ld. Counsel for the accused has relied upon

judgments titled as Hira Lal Jain Vs. D.A. 1973 SCC Crl. 309 and

Anil Mahajan Vs. Commissioner of Customs 2000 (2) JCC Delhi

302. 



4. In reply to the bail application, it is categorically mentioned that the

present accused was arrested as he was identified in the CCTV foot-

age wherein he can be seen with a sword in his hand and he can be

seen shouting and pelting stones on the other group. It is also stated

that the said sword was also recovered from his possession and the

clothes that  he was wearing at  the time of  incident  were also re-

covered  from his  possession.  The bail  application  is  strongly  op-

posed in view of the active role of the accused and is stated that his

involvement in other cases of rioting in the area is being investig-

ated. It is further stated that in case he is released on bail he may in-

dulge in anti-national activities once again. 

5. The applicant  in his application has categorically  denied his pres-

ence at the spot, however, his presence at the spot is verified by the

CCTV footage which is also being shown to the court and in view of

his active role inciting violence and participating actively in the un-

lawful assembly,  in the opinion of the court  it  is not a fit  case for

grant of bail to the accused at this stage as investigation is yet not

complete and charge sheet is yet to be filed. Image of CCTV is as

under:



6. Bail application is dismissed at this stage. 

7. Copy of the order be sent to the Computer Branch for uploading the

same on the website. Copy of the order be also sent to the A.O. (Ju-

dicial), who shall supply the same to the parties in terms of office or-

der no. 2204-2221/D&SJ SHD/KKD/Delhi  dated 20.04.2020 of  the

Ld.  District  &  Sessions  Judge,  Shahdara  District,  Karkardooma

Courts, Delhi.

(SHUCHI LALER)
Judge on Duty

     PO-MACT/SHD/KKD
01.05.2020



FIR No. 56/20 
PS Jafrabad 
U/s 147/148/149/436 IPC  
State Vs. Shoaib, S/o Mohd. Ali 
 
01.05.2020 

Order on Bail Application. 
 

 
Present: Sh. Vikas Kumar, Ld. Additional PP for the State.  (through 

video conferencing) 

 Sh. Rahul Kumar, Ld. Counsel for accused (through video 

conferencing) 

 IO SI Rakesh Kumar (through video conferencing) 

 
1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of the Ld. District & Sessions Judge, Shahdara 

District, Karkardooma Courts, Delhi issued in wake of corona 

virus pandemic (covid – 19), the present application has been put 

up before the undersigned and heard through video conferencing 

using Cisco Webex Application. 

2. This is an application under Section 439 Cr.PC for grant of interim 

bail to the accused filed on behalf of accused by his brother 

Zuhaib Khan.  

3. In the application it has been stated that the accused has been 

falsely implicated in the aforesaid FIR and that he has deep roots 

in the society and was trying to establish his business as 

commercial photographer. That the applicant filed an interim bail 

application on 22.04.2020, which was dismissed by Ld. Duty MM 

and, therefore, the present application is filed for grant of interim 

bail before this court. It is further stated in the application that the 

accused was arrested on 02.04.2020 in FIR No. 72/2020, PS 

Jafrabad and subsequently he was arrested in other FIRs 



including the present FIR. Accused was granted interim bail by ld. 

Duty MM for 45 days in FIR No, 72/2020 and he was also granted 

interim bail in FIR No. 75/20 and FIR No. 122/20 on 23.04.2020. 

However, his application for interim bail in the present FIR was 

dismissed by the Ld. Duty MM on the ground that Section 436 

IPC is punishable with imprisonment for life. 

4. On 30.04.2020, during the course of argument, ld. Counsel for 

the accused admitted that the case of the applicant do not fall 

within the ambit of the orders passed by Ld. Apex Court in W.P. 

(C) No. 1/2020, by the Hon’ble High Court in W.P. (C) No. 

2945/2020 and the directions issued by the Hon’ble High 

Powered Committee in the meetings held on 28.03.2020, 

07.04.2020 and 18.04.2020. 

5. On 30.04.2020, ld. Counsel had submitted that he has filed the 

present bail application on humanitarian grounds in view of the 

illness of father of accused.  

6. The  documents pertaining to illness of father of the accused 

have been verified by the IO, however, IO and Ld. APP for the 

State submits that the father of the accused was never admitted 

in the hospital and that there are other family members in the 

family of the accused to take care of the father of the accused.  

7. The illness of the father of the accused has been verified and 

further the accused has already been granted interim bail in 3 

(three) FIRs i.e. FIR No. 72/2020, 75/2020 and 122/2020 by the 

Ld. MM. Further, though the case of the accused do not strictly 

fall within the ambit of aforesaid orders and directions1, however, 

the offence which is punishable with imprisonment for life in the 

 
1  Orders passed by Ld. Apex Court in W.P. (C) No. 1/2020, by the Hon’ble High Court in W.P. 
(C) No. 2945/2020 and the directions issued by the Hon’ble High Powered Committee in the 
meetings held on 28.03.2020, 07.04.2020 and 18.04.2020. 



present case is one which is not against human body, hence, the 

accused is entitled to the benefit of interim bail.  

8. Accused is admitted to interim bail for a period of 45 days 

upon furnishing of personal bond in sum of Rs. 25,000/- and 

a surety in like amount to the satisfaction of Ld. MM / Ld. 

Duty MM / Ld. Link MM subject to the condition that he shall 

not leave the country without permission of the court, he 

shall not change his address without intimating the court 

and he shall attend the court on each and every date of 

hearing.  

9. Nothing stated herein shall tantamount to an opinion of the court 

on the merits of the case for the purpose of trial.  

10. Copy of the order be sent to the Computer Branch for 

uploading the same on the website. Copy of the order be also 

sent to the A.O. (Judicial), who shall supply the same to the 

parties in terms of office order no. 2204-2221/D&SJ 

SHD/KKD/Delhi dated 20.04.2020 of the Ld. District & Sessions 

Judge, Shahdara District, Karkardooma Courts, Delhi. 

 

                           (SHUCHI LALER) 
        Judge on Duty 
            PO-MACT/SHD/KKD 
        01.05.2020 



FIR No. 66/20 
PS Jafrabad 
U/s 147/148/149/452/436/427/34 IPC and 27 Arms Act 
State Vs. Shoaib, S/o Mohd. Ali 
 
01.05.2020 

Order on Bail Application. 
 

 
Present: Sh. Vikas Kumar, Ld. Additional PP for the State.  (through 

video conferencing) 

 Sh. Rahul Kumar, Ld. Counsel for accused (through video 

conferencing) 

 IO SI Rakesh Kumar (through video conferencing) 

 
1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of the Ld. District & Sessions Judge, Shahdara 

District, Karkardooma Courts, Delhi issued in wake of corona 

virus pandemic (covid – 19), the present application has been put 

up before the undersigned and heard through video conferencing 

using Cisco Webex Application. 

2. This is an application under Section 439 Cr.PC for grant of interim 

bail to the accused filed on behalf of accused by his brother 

Zuhaib Khan.  

3. In the application it has been stated that the accused has been 

falsely implicated in the aforesaid FIR and that he has deep roots 

in the society and was trying to establish his business as 

commercial photographer. That the applicant filed an interim bail 

application on 22.04.2020, which was dismissed by Ld. Duty MM 

and, therefore, the present application is filed for grant of interim 

bail before this court. It is further stated in the application that the 

accused was arrested on 02.04.2020 in FIR No. 72/2020, PS 

Jafrabad and subsequently he was arrested in other FIRs 



including the present FIR. Accused was granted interim bail by ld. 

Duty MM for 45 days in FIR No, 72/2020 and he was also granted 

interim bail in FIR No. 75/20 and FIR No. 122/20 on 23.04.2020. 

However, his application for interim bail in the present FIR was 

dismissed by the Ld. Duty MM on the ground that Section 436 

IPC is punishable with imprisonment for life. 

4. On 30.04.2020, during the course of argument, ld. Counsel for 

the accused admitted that the case of the applicant do not fall 

within the ambit of the orders passed by Ld. Apex Court in W.P. 

(C) No. 1/2020, by the Hon’ble High Court in W.P. (C) No. 

2945/2020 and the directions issued by the Hon’ble High 

Powered Committee in the meetings held on 28.03.2020, 

07.04.2020 and 18.04.2020. 

5. On 30.04.2020, ld. Counsel had submitted that he has filed the 

present bail application on humanitarian grounds in view of the 

illness of father of accused.  

6. The  documents pertaining to illness of father of the accused 

have been verified by the IO, however, IO and Ld. APP for the 

State submits that the father of the accused was never admitted 

in the hospital and that there are other family members in the 

family of the accused to take care of the father of the accused.  

7. The illness of the father of the accused has been verified and 

further the accused has already been granted interim bail in 3 

(three) FIRs i.e. FIR No. 72/2020, 75/2020 and 122/2020 by the 

Ld. MM. Further, though the case of the accused do not strictly 

fall within the ambit of aforesaid orders and directions1, however, 

the offence which is punishable with imprisonment for life in the 

 
1  Orders passed by Ld. Apex Court in W.P. (C) No. 1/2020, by the Hon’ble High Court in W.P. 
(C) No. 2945/2020 and the directions issued by the Hon’ble High Powered Committee in the 
meetings held on 28.03.2020, 07.04.2020 and 18.04.2020. 



present case is one which is not against human body, hence, the 

accused is entitled to the benefit of interim bail.  

8. Accused is admitted to interim bail for a period of 45 days 

upon furnishing of personal bond in sum of Rs. 25,000/- and 

a surety in like amount to the satisfaction of Ld. MM / Ld. 

Duty MM / Ld. Link MM subject to the condition that he shall 

not leave the country without permission of the court, he 

shall not change his address without intimating the court 

and he shall attend the court on each and every date of 

hearing.  

9. Nothing stated herein shall tantamount to an opinion of the court 

on the merits of the case for the purpose of trial.  

10. Copy of the order be sent to the Computer Branch for 

uploading the same on the website. Copy of the order be also 

sent to the A.O. (Judicial), who shall supply the same to the 

parties in terms of office order no. 2204-2221/D&SJ 

SHD/KKD/Delhi dated 20.04.2020 of the Ld. District & Sessions 

Judge, Shahdara District, Karkardooma Courts, Delhi. 

 

                           (SHUCHI LALER) 
        Judge on Duty 
            PO-MACT/SHD/KKD 
        01.05.2020 



FIR No.   93/20
PS Welcome
U/s 143/144/147/148/149/323/307/186/332/353 IPC 
27 Arms Act
State Vs. Shuhaib/Shoaib, S/o Salimuddin

01.05.2020
Order on Bail Application.

Present: Sh. Vikas Kumar, Ld. Additional PP for the State.  (through

video conferencing)

Sh. Abdul Gaffar, Ld. Counsel for accused. (through video

conferencing)

IO present, (through video conferencing)

1. In  view  of  the  office  order  no.  2155-2175/Judl./SHD/2020,  dated

15.04.2020 of the Ld. District & Sessions Judge, Shahdara District,

Karkardooma Courts, Delhi issued in wake of corona virus pandemic

(covid – 19), the present application has been put up before the un-

dersigned and heard through video conferencing using Cisco Webex

Application.

2. This is first bail application under Section 439 Cr.PC for grant of reg-

ular bail to the accused / applicant in the aforesaid FIR. In the applic-

ation it is stated that the accused is permanent resident of Delhi and

that he was not present  at  the spot when the incident  took place

which is apparent from the CCTV footage as well as mobile location

of the applicant. It is also stated that no recovery was made from the

accused and that if the accused is released on bail, there is no pos-

sibility of his tampering with evidence or intimating witnesses. It is

also stated that the case of the present accused is on parity with that

of Mohd. Asif who has already been granted bail. 

3. In the application itself, ld. Counsel for the accused has relied upon

judgment titled as  Hira Lal Jain Vs. D.A. 1973 SCC Crl. 309 and



Anil Mahajan Vs. Commissioner of Customs 2000 (2) JCC Delhi

302. 

4. In reply to the bail application, it is categorically mentioned that the

present accused was arrested as he was identified in the CCTV foot-

age where in he can be seen with a palta in his hand and he can be

seen shouting and pelting stones on the other group. The bail applic-

ation is strongly opposed in view of the active role of the accused

and it is stated that his involvement in other cases of rioting in the

area is being investigated. It is further stated that in case he is re-

leased on bail he may indulge in anti national activities once again. 

5. The applicant  in his application has categorically  denied his pres-

ence at the spot, however, his presence at the spot is verified by the

CCTV footage which is also being shown to the court and in view of

his active role inciting violence and participating actively in the un-

lawful assembly,  in the opinion of the court  it  is not a fit  case for

grant of bail to the accused at this stage as investigation is yet not

complete and charge sheet is yet to be filed. Image of CCTV is as

under: 



6. Bail application is dismissed at this stage.  

7. Copy of the order be sent to the Computer Branch for uploading the

same on the website. Copy of the order be also sent to the A.O. (Ju-

dicial), who shall supply the same to the parties in terms of office or-

der no. 2204-2221/D&SJ SHD/KKD/Delhi  dated 20.04.2020 of  the

Ld.  District  &  Sessions  Judge,  Shahdara  District,  Karkardooma

Courts, Delhi.

(SHUCHI LALER)
Judge on Duty

     PO-MACT/SHD/KKD
01.05.2020



FIR No.  12/2020 
PS Anand Vihar 
U/s 392/394/34 IPC  
State Vs. Vipin@Rocky 
 
01.05.2020 

Order on Bail Application. 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State.  (through 

video conferencing) 

 Sh. Mukesh Kumar, Ld. Counsel for accused. (through 

video conferencing) 
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 
15.04.2020 of the Ld. District & Sessions Judge, Shahdara District, 
Karkardooma Courts, Delhi issued in wake of corona virus pandemic 
(covid – 19), the present application has been put up before the 
undersigned and heard through video conferencing using Cisco 
Webex Application. 

2. This is an  application under Section 439 Cr.PC for grant of regular 
bail to the accused / applicant who was sent to JC on 25.02.2020.  

3. During the course of arguments, it has been submitted that the 
charge sheet in the present case has already been filed and ld. 
Counsel for accused stated that he wants to withdraw the present 
application with liberty to file an application for interim bail. In view of 
the request, the application is dismissed as withdrawn with 
liberty to file afresh. 

4. Copy of the order be sent to the Computer Branch for uploading the 
same on the website. Copy of the order be also sent to the A.O. 
(Judicial), who shall supply the same to the parties in terms of office 
order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 
Ld. District & Sessions Judge, Shahdara District, Karkardooma 
Courts, Delhi. 

 

(SHUCHI LALER) 
       Judge on Duty 

             PO-MACT/SHD/KKD 
        01.05.2020 



FIR No.52/2020
PS Jafrabad
U/s 147/148/149/302/120B IPC 
25/27 Arms Act
State Vs. Virender Chauhan

01.05.2020
Order on Bail Application.

Present: Sh. Vikas Kumar, Ld. Additional PP for the State.  (through video

conferencing)

Sh.  K  K  Tyagi,  Ld.  Counsel  for  accused.  (through  video

conferencing)

1. In  view  of  the  office  order  no.  2155-2175/Judl./SHD/2020,  dated
15.04.2020  of  the  Ld.  District  &  Sessions  Judge,  Shahdara  District,
Karkardooma  Courts,  Delhi  issued  in  wake  of  corona  virus  pandemic
(covid  –  19),  the  present  application  has  been  put  up  before  the
undersigned and heard through video conferencing using Cisco Webex
Application.

2. This is an application under Section 439 Cr.PC for grant of interim bail to
the  accused  /  applicant  on  the  ground  that  father  of  the accused  is
suffering  from  various  old  age  ailments.  Medical  documents  of  father
undertaken to be filed within two days from today. IO is directed to verify
the medical documents.  

3. Relist the application on 6.5.2020. 

4. Copy of the order be sent to the Computer Branch for uploading the same
on the website. Copy of the order be also sent to the A.O. (Judicial), who
shall supply the same to the parties in terms of office order no. 2204-2221/
D&SJ SHD/KKD/Delhi  dated 20.04.2020 of  the Ld.  District  & Sessions
Judge, Shahdara District, Karkardooma Courts, Delhi.

(SHUCHI LALER)
Judge on Duty

     PO-MACT/SHD/KKD
01.05.2020




